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THE UlTAR PRADESH RURAL LOCAL SELF-GOVERNMENT LAWS 
(AMENDM ENT) ACT, 1973 J 

[ U. P. ACT NO. 3 OF 1973 1 
~Authon' ta t i ve  English Text  of the Uttar Prndesh Glnmya Satnyatta Shashan 

Veedhi (Scanshodhun) Adhiwarn, 19731 
AN 

ACT 

firther to amend the U. P. Panch~yat Baf Act, 1947 and the Vttar Pradesh Kshettra 
Samitis and Zila Parishads A dhiniyam, 1961 

I r  1s HBREBY ena~tcd in  the  Twenty-third Year o the Republic of India as ' 

fellow :- 

C H A P ~ ~  I 
Prelinaittary 

h %qs 
I. (i) This Act may be called the Uttar Pradesh Rural Local Self- f~ title and 

Government Laws (Amendment) Act, 1973. wmmcncernaat. 

(ii) I t  shall be deemed to have come into foi-ce on November 24, 1972. 
-- 

C H A P T ~ ~  11 
Amendment of the U. P. Panchnyat Raf Act, 1947 

2. For section 1 I-C of the U. P. Panchayat Raj Act, 1947; hereinafter in Substitutbn of 
this Chapter referred to as the principal Act, the following section shall be subs- new scwtio* for 
titutcd, namely :-- saction 11-C of 

U. p Act XYYI  
cGl  1-C. Election u! CJp-Pradhan and hi3 term- of 1947. 

(1) The Up-Pradhan shall be elected by the =embers of the Gaon 
Panchayat from amongsi themsehes in such manner as maj be prescribed: 

Provided that if a Gaon Panchayat fails to s elect an Up-Pradhan within 
the time fixed by or under the rules in that behalf, the prescribed authority 
may nominate as Up-Pradhan any member of the Gaon Panchayat, and 
the person so nominated shall be deemed to have been duly elected. 

(2) The term of office of the Up-Pradhan whether elected or nominated 
befarc or after the commencement of the Uttsr Pradesh Rural Local Self- 
Government Laws (Amendment) Ordinance, 1972, shall commence from 
the date of his election or nomination, as the case may be, and unleas 
otherwise determined under the provisions of this Act, shall expire with 
ihc term of the Gaon Panchayat. 

(3) The provisions of section 14 shall apply to the removal of Up- 
Pradhan as they apply to the removal of Pradhan witti the substitution 
of references to Gaon Sabha and Pradhan by references to Gaon Pan- 
chayat and Up-Pradha~ respectively." 

3. In section 1 I-D of the principal Act, for clause (a),  the following clause shall hmendmant of 
be substituted, and be deemed always to have been substituted, namely :- seetion 11-0. 

' "(a) be the Pradhan of the Gaon Sabha and a member of the Gaon 
Panchayat or a Panch of the Nyaya Panchayat:". 

4.  fn section 12 of the principal Act,--- A wcndtnent of 
(i) in sub-section (7) for the second sentence the followirlg sentence shall .action 12. 

be strbstituted, and be deemed always to have been substituted, n trne'v :- 

"Their number shali be such as may be prescribed." 
--- -- --- -- ---- -. -- - ---- - -- - - - -- --- - - - - -- 

*iFor State~ient of Objects and Reascws, please see I j ttsr Pradesh Gazette (ExrrtrordiIt~rt~), 
dated December 14. 1977-1 

'if Passe3 in HinJi by tile llttar Pradesh Legidative iotrncil ov I3ecember J 3 1977, and b~r 
the Uttai pr-tdcsh Legislatrve .4s~s!r:b!y on .ianuary IS, 1973), 

fliec:ivad thc Assent of t h e  G wernor on Janliary 22. I971 ~rnde- AI ti;le X O  ;,ol the Con.& 
~!~t i ,>n of Jodia an*% *va? !'):~hiished 111 the I Ittari'radesr: Gnzerte Fctrnorc!i*rary, cl~t:ala~uaty2?, 19731. 

L %&.Pa 



(ii) after gub-scction (lo), the following tub-section ahall be tn#ertrd, 
md be deemed always to have been inserrcd, namely :- 

"(1 I) The Pradhan and Up-Pradhan of the Gaatl Sabha shall ' 
respectively be, ex officio, Pradhan and UpiPradhan of the Gaoa 
Panchayat and shall have the right to speak in and otherwise to take 
part in the proceedings of the Gaon Panchayat. The Pradhan shall 
not, however, be deemed to be a member of the Gaon Panchayat 
and shall not be entitled to vote: 

Provided that in the case of a motion or resolution before the Gaon 
Panchayat, but excluding any election, the Pradhan shall in the 
case of equslity of votes and in no other case have a casting vote." 

Substitution of 5. For section 12-H of the principal Act, the following section shall ba 
new rectioa for rubstituted, namely:- 
d n  12-H. 

"12-H. If a vacancy in the office of Pradhan, Up-Pradhan or of #' 

member of a Gaon Panchayat arises by reason-of his death, removal, 
resignation, avoidance of his election or refusal to take oath of oflice, it 
shall be filled for the remainder of hia term in the manner, as far as may 
be, provided in sections 11-3, 1 1 -C or 12, as the case may be." 

Inszrtios d asw 6. After section 14 of the principal Act, the: following section shall be 
crctien, 144, Werfed, namely :- 

"14-A. Outguing Pradhan's obligation to deliver records and money of 
Gaon Sabha-(I) If any person on the vacation of his oGcc as Pradhan 
wilfully fails to hand over all records and money of the Gaon Sabha to 
his successor or to any person authorised in this behalf by the prescribed 
authority, he rhaU bc punishable with imprisonment which may oxtoad 
to two years or with fine or with both. 

(2) Without prejudice to the provisions of sub-section ( I ) ,  any ouch 
money may on a certificate issued in that behalf by the prescribed autho- 
rity be recovered as arrears of !and revenue." 

Substifutbm or 7. For section 28-A of the principal Act, the following aection shall be 
''" sub~tituted% namely :- roctiom 28-A. 

"(1) The Gaon Panchayat of every Gaon Sabha shall also be &o 
Bhumi Prabandbak Samiti and as such discharge the duties of up-keep, 
protection and supervision of all property belonging te  or vcrtcd in or u.p. 
held by the Gaon Ssbha under section 117 of the Uttar Pradesh Zamindari H~~ 1 
Abolition and Land Reforms Act, 1950, or under any other provision of 1 ~ 1 ,  
that Act. 

(2) The Pradhan and Up-Pradhan shall respectively be the Chairman 
and the Vice-Chairman of the Bhumi Prabandhak Samiti, and the 
Lekhpal of the area comprised in the jurisdiction of the Gaon Srtbba 

. shall be its Secretary," 

i Ammdr:~t"nt of 8, In section 28-fa of tb t  principal Act, fbr sub-secfon (I) the following 
occtiat?: 28-15. gl~;'b-%e~tion thall be sz~bstitrrted, namely :-- 

"28-B, (1) The Bhumi Prabandhak Samiti shall for and on behalf of the 
Gaon Sabha, -be charged vith the general management, preservation 
control of all property referred to in section 28-A inctuding- 

(a) the settli~g and Jaanagement of rand but not including the 
transIe; cf any ;?:~p"rt) ~ C P  the time being iested in the Gaon Sabba 
under secti~ii 1 17 of the U t t x  Pradesh Zamindari Abolition and 
Land Rcforrns Act, 1950 or under any other provision of that Act; 

(i*) the prcsrrvation, mnintenance and dcve!opment of forest3 afid 
raeee ; 

($1 the management of hats, hca-rrrs. and r , ,  e!m; 

( e )  the maintenance and development s f  fisticries and tanks; 



i 

Cr) the rendering of assistance in the consolidation of holdfnga; -, - - .. 
- 0  > <- .- 

(g) the conduct and prosecution of suits and proceedings by or 
against the Gaon Sabha relating to or ariming out of the functions of 

. Samiti; 

(h) the performance of functions speciiically assigned t6 the B h u h  
Prabandhak Samiti under the U. P. Zamindari Abolition and Land 
Reforms Act, 1950 or any other enactment; and 

(i) any other matter relating to strch management, preservation and 
control as may be prescribed ; 

and may exercise all powers of the Gaon Sabha necessary for or inciden- 
tal to the discharge of such duties." 

9. In section 30 of the principal Act, ujter sub-section (2) tbe following eendment of 
sub-section shall be inserted, namely :- seetm~ 30. 

"(3) Where the prescribed authority so directs, two or more Gaon Sabhas 
shall appoint a Joint Committee under this section for the jbint discharge 
of any of the functions specified in sections 15 and 16." 

10. For section 36 of the principal Act, the following section shall be subs- Sobstitution of 
titured, namely :-- erw saction for 

section 36. 
"36. Power to borrow-A Gaon Sabha may borrow money from the 

State Government or with the prior sanction of the prescribed authority 
and subject to such conditions as may be prescribzd from any financial 
corporation established by law or any scheduled bank or the Uttar Pradesh 
Co-operative Bank or a District Co-opei.atjvc Rank to carry out any of the 
purposes of this Act." 

11. In section 37 of the principal Act, in sab-section ( 1 ) -  

(i) for the opening paragraph, the following paragraph shall be subs- 
tituted, namely :- 

"A Gaon Sabha may levy ail or any of the following taxes, rates 
and fees, namely.--" 

(iij f;-?r clauses (ni a:!c!. (bf, f!7? follotvi:!g c1ausi.s sbaif be .rub.stilr;rt?di 
namely :-- 

"(a) in  areas where the right, titie and interest of intermediaries have 
been acquired undl-r the Zarnindari Abolit~en and Land Reforms Act, 1950, 
the 3aunsar-Bawar Zanlindari Aboiitior, and Land Reforms Act, 
1956 or the Kumaun and Uttarakhand Zarnindari Abolition and 
Land Reforms Act, 1960, a tax on land not exceeding twenty-five paise 
in a rupee on the amount of land revenue payabie or deemed to be 
payable tberefor : 

Provided that where the land is in the actual cultivation of a person other 
than the yerson by whom the land revenue therefh: is payable or deemed 
to be payable. Ihc tax shaii be payable by t t ~ e  person in actual cultivation ; 

(b) in areas other than rh;lse referred to ill clause (aj, a tax on land re- 
venue not exceeding twenty-five paise i n  it rupee 01; the ara unt of land 
revenue payable by a tenant, by whatever name called, undcr the taw i 
force relating to land tenures : 

Provided that where the laird IS in the ,ictnai cui ivd~ior-i of rtc person 
other than the person liable to paj lar~d -cvei?ti; Li.esefor, the tax sha!i 
be payable by the person in actual cultivatron oi' .;clc;l I:?:ld."' 

hnendnaent d 
12, In sec:lon 43 of t'cie principai Act, i ! l  s :.-a. cl' J; ; i i ,  t':c foilowing ,mioa 43 

proviso shall hc i , t s  rt rl, n a m ~ l ~  :- 

"Provided that if the requisite number of rncmber..; oE a Caon Pan- 
cllayat a re  I ~ O L  available for being Pancl~es ol the Nyaya Panchnyar, ic 
shall be b;twt ul lot-  tile 1)icscribetl aulltnr i ~ y  10 fi l l  in :my SKI(  I;(> 1.e111airli12g 
aracail t b) ~ l o ~ n i i l a t  inn lronl arnonpt 0111ei n : ~ t t ~ l > t ~  s of the Gxon Sah!la." 



~rnendm&@ of f3. In  seetio:i 95 ol  the principal Act, in sub-section :I),- 
H c t h  95, 

( i )  ia clause (g) for the opening paragraph, the following paragraph 
shall be substituted, namely : - 

"(g) remove a member of a Gaon Panchayat or a Joint Committee 
cr Bhumi Prabandhak Samiti, an office-bearer of a Gaon Sabha or a 
Panch, Sahayak Sarpanch or Sarpmch of a Nyaya PancBayat if he-" 

(ii) aBer clause (g), the~fotlowing dause (gg) shall be inserted, namely:- 

''(gg) suspend a Pradban or UpPfadhan or a member of a Gaon 
Panchayat or Joint Committee or Bbumi Prabadhak Samiti or a 
Pa nch, Sahayak Sarpanch sr Sarpaneh of a Nyaya Panchayat against 
whom proceedings under clause (g) are pending or contemplated or 
against whom prosecution for an offence, which in the opinion of the 
State Government involves moral turpitude, is pendiag: 

Provided that an order of suspension under this cIausc shall not 
effect the right, if any, of the Fradhan or the Up-Fradhan, as the case 
may be, to take part in the proceedings of a meeting convencd under 
section I4 and to vote at such meeting." 

(iii) at the end, the following proviso shall be ins~rted,  nameby:- 

"Provided that- 

(i) no acrron shali be taken under ciause ( f ) ,  clause (g) or clause 
Ch) except after giving to the body or person concerned a reasonable 
opportunity of showing cause against the action proposed; 

(ii) no acrron shall he taken under clause (ggf on the ground that 
proceedings under clause (g) are pending or contemplated unless 
the State Government is prima ~"acie satisfied that the grounds on 
which action is proposed under that clause exist." 

Amendmat of 
section 110. 

(i) for sub-section ( I ) ,  the following sub-section shall be substituted, 
namely :- 

" ( I )  The  State Go~ernmerrt rnay by notification in the Gazette 
make rules for cal ing out  he pnrpo5es of tllis Act.'' ; 

( ~ i )  jol- sub-bectiurj (3) , tile bllowing sub-section stla11 he rlll/.,trt?rted, 
namely :- 

" (3) All rules made u~lder this Act shall, as soon as inay be after 
the) are made be Iaicl before each House of the State Legislatw-e while 
it is in sessiori lor a total period of tllitty days extending in its one 
session or rnore than one srtccessive sessions, and shall, u~lless some 
later date is appointed, take eifect from tile date of their publication 
in the Gaxetle, subject to such modifica~ions or annulmellts as the two 
Houses of the s ta le  Legislature lnay during the said period agree to 
rrlake so, however, that any such nlodification or arlnulrnent shall be 
~vitllout pl-eiudice to the validity of anything previously done the 
under." 

.!tmer~drnettf ~ t f  tjaiar Prariesh Kshettra Samitis and Zil8 Parichads 
Adhiniganr , 1961 

~moadmwt of 15. In scctron 4 of the Uttar Pradrsh Kstlettra Samitis and Ziia Parishads 
4 of U. P. Adhiniyam, 1961, hereinafter in this Chapter referred to as the principal Act, in 

No. 33 of the proviso thereto, for the tx~ords "unt,l a Kshettra Samiti starts functioning in the '61. new Khand", Zbe words "until a Kshettra Satniti is constituted fur the new 
Khand" shall be ~uhstiriited. 

gr; 

sut 



16. in section 5 of the principal Act, for sub-section (I) the following sub. 
section shall be substituted, namely:- 

"(1) The State Government shall notify in the Gazette the constitution 
or reconstitution of the Kshettra Samiti for each Khand bearing the name 
of the Khand. Such notification shall be issued as soon as may be 
after the composition of the Kshettra Samiti is, subject to the provisions 
of sub-section (2) of section 10, completed under sub-sections (1) and (2) 
of section 6 and shall specify the date from which the Kshettra Samiti 
shall stand constituted or re-constituted." 

17. In section 6 of the principal Act, in sub-section (2)for the opening para- 
graph the following paragraph shall be substituted, namely :- 

"Subject to the provisions of sub-section (2) of section 10, the members 
mentioned in clauses (i), (ii), (iv) and (v) of sub-section (I) shall, subject to 
the conditions and in the manner prescribed, co-opt the following as mem- 
bers of the Kshettra Samiti, namely:"- 

18. In section 7 of the principal Act, after sub-section (I) ,  the following 
sub-section shall be inyerted, namely : 

" (1-A) Notwithstanding anything in-sub-sectian ( I ) ,  the elections to 
the offices of Pramukh and Up-Pramukhs may be held notwithstanding 
and vacancy in the membership of the Kshettra Samiti or the failure to 
chocsse any representative under claus,e (iii) of sub-section (1) of section 6 
or the failure to co-opt any member under sub-section (2) of that 
section." 

1 In section 8 of the principal Act,- 

(i) for sub-section (2) the following sub-section shall be substituted, 
namely:- 

" (2)  The term of each Kshettra Samiti shall commence on the 
date of its constitution or re-constitution specified in the notification 
issued under sub-section (1) of section 5."; 

(ii) for sub-section (3, the following sub-section shall be substitrrted, 
namely :- 

"(3) The term of office of each member of the Kshettra Samiti sball 
commence on the date of its constitution or re-constitution or the 
date of his being entitled to be a member either ex officio or by virtue 
of his election or, as thc case may be, co-option whichever be later, 
and shall, save as otherwise provided by this Act, extend up to the 
term of the Samiti." 

20. In section 8-A of the principal Act,- 

(i) for sub-section (1) the following sub-section shall be substitz~ted, 
namely :- 

; ' ( I )  Where a Pramukh or a member under clause (iii) of sub-section 
(1) or under sub-section (2) of section 6 of the Kshettra Samiti of a 
Khand (hereinafter in this sub-section referred to as the original Khand) 
was registered as an elector in the Assembly Rolls relatable to the area 
which under section 3-. 

(a) is subsequently included in another Khand for which a Kshettra 
Samiti already exists, he shall, notwithstanding anything contained 
in sections 6, 7, 8 and 9 cease to  be Pramukh or  such member of 
the Kshettra Samiti of the original Khand and become a member of 
the Kshettra Samiti of that other Khand for the residue of the te rn  
of that other Kshettra Samiti; 

(b) is subsequently included in a new Khand for which no Kshettra 
, Samiti has been constituted, he shall, notwithstanding anything con- 

tained in sections 6, 7,8 and 9, continue to be Pramukh or such mem- 
ber of the Kshettra Samiti of the original Khand until the expiration 
of his term or until the constitution of a Kshettra Samiti for that 
new Khand, whichever be earlier."; 

(ii) in sub-section (2), for the words and figure "under scctioo 4" 
the words and figure "under section 3" shali be substihrted. 

Amendment of 
section 5. 

Amendment of 
section 6 .  

Amendment o f  
section. 

Amendment of 
section 8 

Amendment of 
section 8-A. 



Amendment of 21. Section 9 of the principal Act shall be re-numbered as sub-section (1) 
section 9. thereof and aflter sub-section (I) as so re-numbered, the following sub-section shall 

be inserted, namely:- 

"(2) Except in cases otherwise provided for in sub-section (I), the Dis- 
trict Magistrate may by order make such arrangements as he thinks fit for 
the discharge of the functions of the Pramukh till a Pramukh is elected." 

Amendment of 22. In section 10 of the principal Act,-- 
section 10. 

(a) in sub-section (l).for the words "on the expiry of the first and each 
subsequent term or when otherwise required under this Act", the words 
"before the expiry of its term or when otherwise required for the purposes 
of this Act" shall be substituted; 

(b) in sub-section (2), for the words "shall be no bar to the constitutioo 
or re-constitution of the Kshettra Samiti of a Khand", the words, figures 
and br2.ckets "or a vacancy in the membership of Parliament or  of the 
State Legislature shall be no bar to the co-option of members under sub- 
section (2) of section 6 and the existence of any such vacancy as afore- 
said or the failure to  choose any representative under clause (iii) of 
sub-section (I ) of.  section 6 or  the failure to co-opt any member 
under sub-section (2) of that section shall be no bar to the constitution 
or re-constitution of the Kshettra Samiti" shall be substituted. 

Amendment of 23. In section 17 of the principal Act, for sub-section (1) the following 
section 17. sub-section shall be substituted, namely:- 

"(1) The State Government shall .notify in the Gazette the consti- 
tution or the re-constitution of the Zila Parishad for each district 
bearing the name of the district. Such notification shall be issued after 
the composition of the Zila Parishad is, subject to the provisions of sub- 
section (2) of section 22, completed under sub-sections (1) and (2) of section 
18 and shall specify the date from which the Zila Parishad shall stand 
constituted or re-constituted." 

Amendment of 24. In section 18 of the principal Act,- 
section 18. 

(i) in sub-section (I), in clause (iv). for sub-clauses (a) and (b), the 
following sub-clauses shall be substituted, namely:- 

"(a) the Chairman or the Administrator of the District Co-operative 
Bank or where there are more than one District Co-operative Bank in 
a district, the Chairman or Administrator of a District Co-operative Bank 
nominated by the State Government, or in case there is no such bank in the 
district, the Chairman or the Administrator of the Central Co-operative 
Bank, if any, or in case there is neither of them, a representative of the 
Uttar Pradesh Co-operative Bank to be chosen by its Board of Directors; 

(b) the Chairman of the District Co-operative Federation;"; 

(ii)  in sub-section (21, for the words, figures and brackets "the 
members menrioned in sub-section (1)" the words, figures and bracket8 
"the members mentioned in clauses (i), (ii), (iii). (v), (vi) and (vii) 
of sub-section (1 !" shall be substituted. 

Amendment of 25. In section 19 of the principal Act,- 
section 19. (i) in sub-section (I), for the proviso thereto the 

proviso shall be substituted, namely:-- 

"Provided that except in the cases otherwise provided for in section 21, 
the State Government may by order make such arrangements as it thinks 
fit for the discharge of the functions of the Adhyaksha till the Adhyaksha 
is elected." 

(ii) after sub-section ( 1 )  the following sub-section shall be inserted, 
namely :- 

" (1-A) Notwithstanding anything in sub-section (I) the elec- 
tions to the officers of Adhyaksha and Upaadhyaksha may be held 
notwithstanding any vacancy in  the membership of the Zila 
Parishad or the failure lo chqose any representative under clause 
(ii) , clause (i) or clause (v) of sub-section (1) of section 18, or 
the failure to co-opt any member under sub-section (2) of that 
section." 



26. In section 20 of the principal Act,- Amendment of 
section 20. 

(i) sub-section (2) shall be omitted. 

( i i )  for sub-sect~on ( 3 )  the following sub-section shall be substituted, 
namely : - 

"(3) The term of office of each member of the Zila Parishad shaB 
commence on the date of its constitution or re-constitution or the date 
of his being entitled to be a member, whether ex officio or by co- 
option, whichever be later, and shall, save as otherwise provided by 
this Act, extend up to the term of the Parishad." 

27. In section 22 of the Principal Act,- 

(i) for sub-section (I) the following sub-section shall be substituted, 
namely :- 

"(1) The State Government shall arrange for the constitution or re- 
constitution of the Zila Parishad before the expiry of the term of 
the existing Zila Parishad, if any, or whenever otherwise required for 
the purposes of this Act." ; 

(ii) in sub-section (2) for the words "shall be no bar to the constitution 
or re-constitution of the Zila Parishad", the 'words, figures and bracket 
"shall be no bar to the co-option of members under sub-section (2) 
of section 18 and the existence of any s ilcb vacancy as aforesaid or the 
failure to choose a member under clause (ii), clause (iv) or clause (v) of 
sub-section (I) or the failure to co-opt any member under sub-section 
'>) of the said section shall be no bar to the constitution or reconstitu- 

kcln of the Zila Parishad" shall be substituted. 

28. In section 237 of the principal Act,- 

(i) in sub-section (I),  for the words "may make rules", the words 
"may by notification in the Gazette make rules" shall be substituted ; 

(ii) in sub-section (2), the words "and shall not be made except 
after previous publication and shall not take effect until the same has 
been published in the Gazette" shall be omitted ; 

(iii) for sub-section (3) , the following sub-section shall be substituted 
namely :- 

" (3) All rules made under this Act shall, as soon as may be after 
they are made be laid before each House of the State Legislature 

while it is in session for a total period of thirty days extending in 
its one session or more than one successive sessions, and shall, unless 
some later date is appointed, take effect from the date of their 
publication in the Gazette, subject to such modifications or amend- 
ments as the two Houses of the State Legislature may during the 
said p e r i d  agree to make so, however, that any such modification 
or annulment shall be without prejudice to the validity of any- 
thing previously done thereunder." 

29. The Uttar Pradesh Rural Local Self-Government Laws (Aacndment) 
Ordinance, 1972, is hereby repealed. 

Amendment of 
section 22. 

Amendment of 
section 23 7. 

Repeal of 
Ordinance 20 of 

1972, 





C H ~ P ~ R * ~  

Amendment of the U. P. punchayut Raj Act, 1947 

3. I f i ~ ~ t ' i o n  12 b f t k  U. P. ~ahc"n%ytrt R Q ~  A@, 1947, g ter  
se~t3~hf7) ,  ' t k  foliowing s u b - s e ~ t i ~ a  '&all be iltserted, d,a&elg 2- 

"(74 (4 Where in a Gaon Patichayat existing on ~ u l y  3, 
. &e number of w0ma.n members, whether elected or codopted , is less 

zhiqty @er sent of the total, numb1 of me'iabers ptescribed for the 
Ciaon p a d a y i t ,  the members I d f  the Gaon Sabha P han, in a supple- 
&entary electipii,. to be held a$ soon as may b~ &kr w h  $ate elect 
&om wongst Its women msmbxrs, such nrimber ;.4pf o m a a  .members 

? ,  ashlls short of thlrty px cent of the  total n u q h  Qfw&krs pres- 
@bed for the G,aon Panohayat, and thweupen the co~eltu!ion cjf the 
Gaon Panchayat shall stand altered to ;that extent : , 

I - ,  Provided that in Such ~ u ~ p l z m q t a r y  election s a t %  $hall be reserved 
4 fostheGchedu~edCasteswomenin such hnmberas shallbear, as 

nearlws rn?y bg the Sam? prop,ortion to  the total F'rhbe! of  eats 
, *p be ~1kh 1.n ~upplzrnentar~ dection as the gopulQi*& sf theS~heduled 
Castes in the area of the Gaon Snbha bears to the total pdpulation of 

.. sash hrea : . ., 
~rivided'&ther that where'. in : p y k b a d o  ~&&ayait t,4+-e is no 

scheduled wornit% member, w W&er kete~te.d BI. ,m-gpted, the 
reservation under the ptecedi ng prov!sb shah be made so however that 
atleast one seat is reserved for a Scheduled Caste woman. 

(b). For the purpose of calculating the number of women members 
at t hlrty psr cent of the total numb:r of msmb:rS pr:scri bed for the 
Gaon Panchap$, s$@ fracti.on Beih-: me-h&lf or bss sh-.Zl bk ig80red hq- SSC"~;B 
and any f r a c t i ~  exceeding one-half shall be cm@& IS* me. " c t ' r :  : 
(c) The electoral roll for the A S S Q ~ ~ ? ~  ~ o n s t i t u k n ~  pra'ated under the 
~e~resen ta t ion  of the peoples Act, 1950 as in force on the last date for 
making nomi nations for the supplementary election, so far as it relates 
to t be mea of a.Gaon Sabha s hpll be deemed to be the electoral roll for 
that Gaon Sabha and the prov~si~ons 6f sections 9-A, 12A, 12-BB, 
12-BC, 12-BD, 12-@, and 12-1 shall mutatis pnutanl:is apply to such 
supplementary election as they apply to general election o f t  he members 
of Gaon Panchayat. 

CHAPTER-IV 
dmendmeut of the Uttar Pmdesh A e a  De~eJopment A N ,  1976 

4. For sections 22, 23 and 24 of the Uttar Pradesh M a  ~ e b l o ~ m e n t  of Act, 1976, the following sections shall be substituted, namely :- sections 22, 23 
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(2) Any doubt or dispute in respect of the devolution refened to in 
sub-section (1) shall be referred to the State Government whose decision 
thereon shall be -final. 

Explanation- In this section and sections 23 and 24 "Gaon Sabha" 
means a Goan Sabha established under the U. P. Panchayat Raj Act, 
1947. 

23. For the management o C works con&ructed for land develop- 
( Jal prabandh ment and other properties devolving on a-Gaon 

Samiti Sa bha under section 22 and the maintenance 
of the outlet system, carrying out osarabandi and 

implementation of physica 1 works of land development and cropping 
pattern in the outlet command falling within the territorial jurisdiction 
dfa  Gaon Sabha, there shall be constituted a Jal Prabandh Samiti 
in the manner prescribed in rules made under section 110 of the U. P 
Panchz yat Ra j Act, 1947. 

24. (I) Without prejudice to the provision of section 23, the powers, 
Powers, functions functions and dut~es of Jal Prabandh Samiti shall be 
and duties of ~ a j  such as may be prescribed in rules made under sec- 
Prabandh Samltl tion 110 of the U. P. Panchayat Ra j Act, 1947. 
. . 

(2) Notwithstanding anything contained In the U. P. Panchayat 
Raj Act, 1947 the powers, functions and duties referred to in sub-so 
tion (I) and in ee ction 23 sha 11 be deemed to be the powers, Eunctions 
and duties of the Gaon Panchayat under the said Act.". 

I Miscellaneous 

Rqperl snd 5. (I) The following Ordinances are here by repealed- 
Sanae (i) The Uttar Pradesh Zila Parishads (Alpakalik Vyawastha) 

I (Sanshodhan) Ad hyadesh, 1989. 

(ii) The Uttar Pradesh Zila Parishads (Alpa kalik Vyawastha) 
(Dwiti ya Sanshodha n) Adhyadesh, 1989. 

(iii) The Uttar Pradesh Panchayat R&j (Amendment) Orainance, 
1989, 

(iv) The Uttar Prad esh Pancha yat Ra j (Second Amendment) 
Ordinance, l989. 

no. 6 
of 1989 

U.P. 
Ordmance 
no. 19 
of 1989 

U. P. 
Ordinan w 
no. 13 
of 1989 

U. P. 
Ordinanos 
no. 17 
of 19s 

(v) The Uttar Pradesh Area Development (Amendment),' Ordi- ***. 
nanm, l%9, Ot&nanos 

no. 18 
of 1989 

(2) Notwithstanding such repea1,anything done or any action taken 
under any of the Acts mentioned in Chapters 11, I11 a nd IV, a s  amended by, 
the Ordinances referred to in sub-section (I), sha il be deemed to have been 
done or taken under the corresponding provisions of the respective Acts, as  
amended bythisAct,as if the provisions of this Act were in firm atal l  
material times. 

By order, 
NARAYAN DAS, 

Sachtv. 
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